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CENTRAL AD.MINISTRATIVE TRIBUNAL 
JAIPUR BEN.CH, JAIPUR 

. .. I . 

I 
ORIGINAL APPLICATION NO. 166/2008 

Date. of order: 29.01.2010 
I 

CORAM: . 1 . 

. I 

HON'BLE DR. K.S. SUGATHAN~ ADMINISTRATIVE MEMBER 
HON'BLE DR. K.B. SURESH, Jl,iJDICIAL MEMBER . - \, 

1. 

2. 

I 
! -

Hazari Lal Meena son !of Shri · Mangi Lal -Meena, aged · 
about 43 years_, presenltly working as Head Clerk in the 
pay scale 5000-8000, in establishment branch, C/o 
DRM office, North !Western Railway, Jaipur, in 
establishment branch, !C/o. DRM office, North Western 
Railway, resident of JaiP.!Jr. · 

I 
i .. 

. I . 
Ganesh Lal Vishwakarn;rn son of Shri Bulaki Ram, aged 
about 37 years, presen~ly working as Senior Clerk in the 
pay scale 4500-7000 ir;i ·establishment branch C/o DRM 
office, . North Western flailway, Jaipur, resident of plot 
no. 381, Udhog Nagar, ~aipur . 

. I 

.... Applicants, i 
• I 

. i ~ . 
Mr. Saugath Roy, counsel. for th~ applicants. 

I 

I . 
_:,VERSUS . . I 

- . 1· 

. . . ·. ! . 
(1). The Union of India ·through General Manager, North Western 

. • I 

Railway, Hasan~.Pura Road, Jaipur. · · . 

I . . 

(2). The ~ivisional . Railway l\;la.nager (Establishment), North: 
Western Railway; Powe~ Hot1se Road, Jaipur. 

~ } . - . j. 1 

(3). Shri Hari Kish~_n.- Gautani; ·Head Clerk in establishment 
branch, C/o DRM office; No1h Western Railway, Jaipur. 

. ' 

----- · ... Respondents, . ·' / .· 

Mr; H~wa Singh, counsel for respond~nts. 
. / i" .. 
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ORDER· 

(Per Hon'ble Dr. K.S. Suqathan, Administrative Member) 
I 

I 
I . 

This Original Application is med by the applicants seeking 
I. . 
I 

quashing of appointment of re~pondent no. 3 on the post of . - .· . . I . 
·Head Clerk vide order dated l6.p8.2007 on the ground that the 

. I . 
said redeployment adversely affit~ed the promotion prospects_ of 

. . I 
the applicants. The applicants also contended that one of them 

I 

j. 

had earlier filed· O.A. No. 134/2008 before this Bench of the . I 
. . . I . . 

Tribunal which was disposed of v
1
ide order dated 16th ApriJ, 2008 
I 

with a direct.ion ·to treat the OA.. as representation and pass a 
I 

. I . 

reasoned· and speaking- order w~ithin a period of two months. 
I .. 

I --~ 

However, it is submitted by the counsel for the applicant that no \ . . . I~ . . ·, . 
speaking order has been passetl so far.. Instead they have ~ 

1; . 

issued· another order on 02.05.\2008 · redeploying some more 

medically decategorised personJ in the Establis·hment Wing._ 
- . \ . , 

Such redeployment, according jto the. applicants,. adversely 
. , 

affects their promotion chances. :The respondents' counsel has 

not been able to explain why noi reasoned and speaking order 
1 • 

. was p~ssed in response to the di~ections given by this Bench of 
. I 

. I 

the Tribunal in the O.A. No. 134/2008 (supra). Considering the 
I 
I" . 

submissions made by the rival . counsels,· it is considered . I . . . . 
appropriate to further direct the:: respondents to consider this 

I . , ): . 

Original Application as represen1tation and take appropriate 

. \ . 
. decision: I 

i 

I 
1· 

I· 
I ! . 
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2. In vie~ ~i the abo-~e, the Original Application is disposed of 

with a direction to the respondents to treat this O.A. as a 

representation and take appropriate decision and communicate it 

by way of a reasoned speaking order within a period of two 

months from the date of eceipt of copy of this order. No order 

as to costs. 

(DR. K.B. RESH) 
JUDICIAL MEMBER 

SUGA THAN) 
TIVE MEMBER 


